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p a y m en t o f  b o n u s  (AMEND-
MENT) BILL— cOTitd.

MR. SPEAKER: We shall now take 
up further consideration of the Pay- 
nient of Bonus (Amendment) Bill, 
^ e r e  are a large number of persons 

, who want to speak. So, Shri Saugata 
®0y may kindly be brief.

Sh r i  s a u g a t a  ROY CBarrack-
POre): I am speaking from cur party’s 
time only. While speaking yesterday, 
I had occasion to congratulate the 
bon. Minister for bringing forward

Ihe Ordinance. I shall not repeat 
what I said then but in order to pre-
serve continuity. I shall recapitulate 
one or two points. I mentioned that 
along with other workers, Railways, 
Ordinance factories, P & T and CPWD 
should also be considered industrial 
workers and should be paid bonus. I 
also objected to the amendment under 
which section 34(3) had been deleted. 
And the employees’ right for a rego- 
tiated settlement in excess of am-
ounts calculated from the allocable 
surplus—that is gone. I also sought 
for the right of the employees and the 
warkers to ask for the accounts cf the 
Company in case they were not sat-
isfied with the Balance Sheets that 
were provided by the Company. The 
point is that the Minister has done 
a very good thing by this re.storation 
ef bonus, which was a right eorned 
by the workers after a long and tre-
mendous struggle. But aS I said, 
the Minister in spite of restoring 
lionus, has not been full hearted in 
his approach because the Janata 
Party manifesto had pointed out that 
bonus should be a deferred wage. 
But nowhere either in the Minister's 
speech or in the statement of Ob-
jects and resons of the Bill, has it 
keen mentioned that bonus is a de-
ferred wage. I am saying this be-
cause if bonus is really to be a de-
ferred wage, then bonus should be-
come the first charge on the company 
along with salaries and wages which 
are not given after calculating the 
allocable surplus on the profit shar-
ing basis. I want to press this fur-
ther because when the original pay-
ment of Bonus Act came in 1965, at 
that time, the concept of deferred 
wage was not there. It was conceded 
that Bonus will be given to workers 
as part of the share of the profits 
•f the undertakings and at that time 
it was also conceded that bonus was 
meant mainly for private sector in-
dustrial undertakings. So, the 
whole Bonus Act, which was origi- 
naly promulgated in 1965 and to 
which subsequent modiflcatiors and 
amendments were made. Is based on 
an entirely wrong presumption. After 
the Bonus Commission came out with


